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SHRI B. SHANKARANAND: It s
my hope that the enactmant of this
Bill will pe emulated hy the States
where such legislation is yet to be en-
acted.

With these words, I commend the
Bill for the consideration and passing
by this House,

15.29 hrs.
[Mr, Speaker in the Chair]

MR. SPEAKER:
moved:

Now, the Meclion

“That the Bill to provide for the
use of eves of deceased persons for
the therapeutic purposes and for

malters connected therewith, be
‘aken into consideration.”
15.30 hrs.

DISCUSSION RE., ATROCITIES BE-

ING COMMITTED ON SCHEDULED

CASTES IN TAMILNADU, MAHA-

RASHTRA, UTTAR PRADESH,

BIHAR AND OTHER PARTS OF THE
COUNTRY.

MR. SPEAKER: Now we take up
discussion under rule 193—atrocities
being committed oun the Scheduled
Castes in Tamil Nadu, Maharashtra,
U.P., Bihar and other parts of the
country,
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THE MINISTER OF DEFENCE
AND HOME AFFAIRS SHRI R,
VENKATARAMAN): I will take
care.
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“The Bihar Chief Minister
Jagannath Mishra, holds the Harl=
jans and anti-social elements res-
ponsible for last Monday’'s murder
of gix Harijans by landlords in Gaint
village in Patna District. The Harl-
jans were only demanding the legal
ly prescribed minimum wagegs and

1154 LS—12

Mr.

ASADHA 17, 1904 (SAKA)

L]

.‘ﬂtm'

e

#4

PR

>iji

committed on
Scheduled Castes (Dis.)

had reportedly gone back on a set-
tlement "

o2

gy fafawy  a9w fRram & §9y A
& 1 At&q agT 9x 9% arr Pafaww
a9 @ AT HE@ g @ IABT Wl
g 3w fear s IR T Aq

|

Ef
.?‘-L

K]
44 3,

714
34

13
134
P

:
3

i
|
7

ot

8
43 2

%#

:

3
£
3

3
3
4

i
2

1
|

ﬂ,”

_ 4,

<9
1,
2%

3
:

TH @ & ST @ a9 A1 § FD

g7 tf@iv g W@T 9X TH WA
A g | # afwade] T e

gt O gPae Fow # TgT qE AP



.

TIIRE

REEHER O
THU AL HTNY memwmﬁ K]
13 3 3By
27 mmmmmﬁﬁfmm Chpefy mmmw e nw
et ?._Em;.mﬁﬁmm,- it o
T T i
m Wmh mﬁmnwmmmwm W#ﬁ\fm_a mwmm FEREE ¥ e
= BEREYEYCEEY ERTTERELD TEERRDONERSE
= B - Faho b  Fhe
R il g
i Tl i ik
e ErEEE W m..%ﬁfw.mmf.n.nq "
mmxw .UW\.E|._€ o~ Wm ",WW\_mWW \mﬂm
ok mm? ,_._,Q..w,mmwmﬁm qWﬁmmmwT mmmm mmmmm
A mmwm #,m w
AN TR M L A

EE™ mm

mmﬁm

B

£

WW
FEF -k -
mwmmm
m%wﬁmm
mm.
mmm W
mm
m

SEYE mm

mm ﬁ.m
Pk mmww

113
3
3

Efe



TEEFFEEVEL
BRELY ##ﬁ ﬁmﬂmwwmﬁm ww
AR .mw ke LHE P
mw E e : ._Nmawwmaw mww mﬁu wm m WW
-y mm 3 BT £y FEbEes Eeiey mwmm T
HETAME £ mmmwﬁﬁi? il
e mmmw bt £ WW ﬁm@ﬁm T
Bt 4774 mmmmﬁ b frmmwmmm FLoEE
R mﬁm ot L EECERTE W%,mmm
3 mmﬁmm - m.wm\wmmw mmmﬁ--w
v o i il i
m #mmﬂmﬂmmhmmmwfw mewmmm wmmm mmmmmmmwmm‘wm.mmmwmmm
3 mﬂff TEEES mmmmm mﬁm\ﬁmwmahwm mmWWmmmmm prm .
mm WM# W b hmmmhl\w.m.wwﬁ_un Wm % E m W ﬁmm
Fsinh: e ki
M mewf@gmfmmw 4 “ibEefeivEee
i mmm pefebees



327 Atrocities .bel'ng JULY &, 1982 committed on 328
Scheduled ‘Castes (Dis.)

Wt twbeeme aedT: gar aafe IR WTE-gw & W g )

gHTEE g7 TF A § | aitveq Ty A A A Fga &

U® WAl de . §EaEd F
O BT FATEE AT

St T Persrer T 3t g, @
Wmlmmmmm|

U% WA qEeq:
F WG AT AT &

ﬂ?#mmf‘urﬁmwhara G
bhadl TE WM AFT o TE
#ue afgdt & wivr W @ 0 4

SHRI RAM SINGH YADAV:
(Alwar): This should be expunged
from the record. .
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SHRI SOMNATH CHATTERJEE in the
Chair.
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SHRI SOMNATH CHATTERJEE:
(Jadavpur): Mr. Chairman, Sir, it is
a matter of great concern, if not of
national shame, that this House is
obliged to discuss this matter, namely
the question of atrocities on the riari-
jans and Adivasis almost quring

ASADHA 17, 1904 (SAKA)

commilted on 349
Scheduled Castes (Dis.)

every session, because the position has
gone on unabated and the atrocities
are still being perpetrated. Even
after 3-1/2 decades of our indepen
dence, we have not been able to
usher in even a castless society, far
less a class-less society. The fhund-
ing fathers of the Constitution felt
that some special provisions were
necessary for the advancement cf the
Harijans, Scheduled Castes and Sche-
duled Tribes in this country. Laud-
able objectives were inserted in the
Directive Principles of State Polizy.

You are aware that one of the pro-
visiong is Article 46 which provides
for the promotion of the educational
and economic interests of the {iche-
duled Castes and Scheduled 7?ribes.
and other weaker sections. It was
felt that a period of ten years would
be sufficient, during which reserva-
tion for Scheduled Castes and Sche-
duled Tribes would have to he kept;
but it is a national recognition of the
failure of the ruling party—whici
itse.f brought the amendments perio-
dically, after every decade—that this
period has been extended now upto
40 years. This shows that the reser-
vation of seats 1ig still necessary.
which proves that there is an abject
failure on the part of the antral
Government. which has been spevial-
ly assigned the task of looking afler
the interests of Scheduled Castes
and Scheduled Tribes—that they
have not been able to de their cuty.

Not only that after 35 years of in-
dependence we find that Scheduled
Casteg and IHarijans still remain ste-
eped in gnawing poverty; they ire not
even being treated as human beings
in many places. They naturally de-
sire to be treated with dignity and
respect. Their fate is one of conti-
nuing misery, and exploitation by the
so-caled higher castes and rich peo-
ple. They are being treated us loss
than second-class citizens.

This is the position. Over and
above this, not only the economic dis-
parity is increasing, but their social
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[Shri Somnath Chatterjee] form of Government{ in  this
backwardness is also being exploi‘ed. country?  Their  only supposed
There is the inhuman treatment. There crime  is  that they are poor;
is the physical torture and atrocities their suupposed crime in some
on the weaker sections, viz. the liari- places is that they are asking for
jans and Adivasis. To-day, they have minuau.a wag.s, miniaum ag. 12u.tu-
to cry in agony for the protection of ral wages; their supposed crime in

their life ang liberty and the very
small pittance of property which they
may have,

Every session we are discussing
this; and every session we [ind during
the period that more and more such
incidents are occurring. Mr. Ram
Vilas Paswan has taken the trouble
of identifying the districts; but 't is
a question of attitude. Apart from
the fact that we have to try to a<cer-
tain the causes of such atrocities after
43 years of independence, we nave tu
analyze, in this august House, the
highest legisiating forum in this couan-
try, as to what has been the cttitude
of the administrative agencies in com-
bating this. Can the present Gov-
ernment, which has ils gwn party
Governments in almost all the Statles
where these things are hapening, deny
its responsibilily? Is il possible for
them to deny that they cannot tuke
any constructive action to save the
plight of these depressed communi-
ties?

Various instances 1 shall come to,
because it is necessary to remind us
as to wha‘ has happened. We know
of the incidents thal have taken place
n so many places—from Pipra 1o
Belchi, to Vishrampur to Dharanpur.
to Bajitpur to Deoli, to Sadhupur. It
did not end there. It has come to
Gaini the other day. A series of in-
cidents are there; and it has been
pertinently pointed out that in all
these cases, there is unthinkable but-
chery perpeirated. In many cases.
the law-enforcing machinery, viz, the
police, has been in active connivance
with either landlords or sections of
the people who have been torturing
the Scheduled Castes, Women had
been beheaded and burnt allve.
Children had been burnt alive,
Don’'t we fee] ashamed of it when
there is supposed to be a civilised

some places is that they are trying
to combine to protect their
interest;  their supposed crime in
some places is that they do not
wish to remain perpetually the
system of total exploitation their
suprosed crime jn  some places
ig that they are objecting to their con-
ditions of bonded labour being con-
tinued indefinitely.

MR, CHAIRMAN: There is yet
another crime that they could not
pre-arrange their birth.

SHRI SOMNATH CHATTERJEE:
This is a very pertinent observation
that we get from vyou. For those
crimes for which they have no res-
ponsibility todav, this country, this
society, the administration cannot
provide the minimum protection, the
minimum relief. What hag happened
in Deoli? 24 Harijans were killed and
our Prime Minister attributed the
cause ta an ordinary village rivolry.
I wae reading todav The Hindustan
Times. The Prime Minister in her
party meeting has said, has brought
politics into it. I am sorry I have to
say that because this has been report-
ed in the newspaper. The Prime Min-
ister said as follows:

“An attempt was being made to
alienate the Congress-I from the
people by indulging in such propa-
ganda as that atrocities against
Harijans, minorities and women had
increaseqd since her return to power.”

Then she is supposed to have said
this. I am quoting from the Hindus-
tan Times dated 8-T7-1982. T{ savs as
follows :

_ “This is a blatantly false propa-

ganda, the type of which was in-

dulged in by Hitler.”
I thought she had changed her views
of Hitler because her Presidential
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Candidate has been making adulatory

references about Hitler which we have .

been hearing recently. He seems to
be greatly enamoured of Hitler.

However, not a single word of
solace for these oppresseq people,
tortured people, their relations, the
people who hag been killed, has been
uttered, (.- le:: :he has expressed
her determination as the Prime Min-
ister to combai the evil. But the hon.
Speaker has thought it fit to allow
discussion on this subject on the first
day of this session because of its im-
portance. It cannol be deseribed just
as a political propaganda being car-
ried on by the opposition parties, The
members on the other side, even if
they are not concerneq about the
atrocities that are taking place. they
do not feel ashameg that, in their
regime, where their governmenti exists,
there is no minimum proteetion. Don't
th.y feel ashamed that one of their
Chief Ministers has resigned? That
shows that there ig an admission of
failure that they are unable to protect
the life, liberty and property of the
weaker sections, Harijans and Adi~
vasis about whose welfare there is a
special obligation cast upon the Cen-
tral Government and also on the State
Governments. Where you are ruling,
you cannot even control this. Many
causes hive been given, but the real
reason is the collapse of {he adminis-
tration completely together with the
lack of pelitical will in most parts
where these incidents gre taking place,
But the causes that have been sug-
gested, the reasong which are being
given for such incidents which are
taking place say that there are local
conflicts in many places, traditional
local conflicts, It is said that there
are economic disputes. It ig also said
that in some places the Harijans are
standing on their rights in matters
relating to community worship and
village facilities_etec.

Mr. Paswan was saying that the
solution suggested—where the un-
touchability is practised—is to have
different wells for the Harijans and
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Scheduled Castes. If this approach
is not altered if the attitude of fhe
people is not altered, there can be no
solution of this problem unless the
Gvernment takes a very serioug action,

Sir, in a recent editorial I find that
very pertinent observations have been
made. I am reading from the Patriot
of July 6, 1982. It says;—

“Prevention of these atrocities is
primarily a political task which
placeg heavy responsibility on all
political parties committeq to a
really democratic and egalitarian
order. The wide chasm between
what these parties profess and what
they seriously do about it reflects
the hypocrisy of our system. The
reasons for this deceptive behaviour
are obvious. Harijans are in a
minority in an overwhelming majo-
rily of the villages in our country
anq therefore, even those who are
very articulate in their denuncia-
tion of the excesses committed on
this oppressed section of our society,
slyly try to placate the upper caste
zealots whose support is important
in the electoral arithmetic, Acquies-
cence in the atrocities against Hari-
jans is regardeq as pragmatic poli-
tics and the issue is agitated only
to embarrass the oppc-ents and the
vietims, therefore, develop a cynical
attitude towards all those who shed
tear for them. This crisis of con-
fidence in the sincerity of those
who dominate our society and poli-
ties encourages the more desperate
among the younger section of Hari-
jans to look tp extremist solution of
their problems.”

But this is one of the reasons, very
pertinent, if there had been a real
political will and administrative will,
but if it is utilised for the purpose of
political manoeuvrabilily, because they
happen to be minority in so far as
political arithmetic, voting arithmetic
is concered, that is why they are re-
membereg only at the time of elec~
tions when many things are said;
20-Point Programmes are adumbrated,
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some of the points are sought {0 be
for the ypliftment of the Harijans, and
S0 much money is supposed to have
been provided for this. But the bene-
fit are not reaching them. It is very
good for the benefit of the eleclions,
but when the elections are over then
we find that there is a cumplete re-
versal of the attitude, because it iz
mere paying politically to some peo-
ple, to some political parties in some
ol the States, to placate the richer
seclions ang the upper class people.

Land reforms should be 3 matlter of
commiliment so far as the people of
this country are concerned. We ac-
cept. for which we claim credit with
humility thai what hag hajpened in
West Bengal we do nol find elsewhere.
And that is why we claim credit again
with humility, that in West Bengal
such incidents of atrocities on Hari-
jans are minimum, if not absent to-
tall;. But in other Slates, in the
neighbouring State of Bihar from
which you come in Uttar Pradesh,
Madhya Pradesh, this is happening
and this ijs happening in Maharashtra.
and in Tamil Nadu. I am not happy
to gay this. 1 am not trying to make
poutical capital out of this. But the
people know who are the persons in
contro] in these States, who are run-
ning the administration. (Interrup-
tions).

SHRI M. RAM GOPAL REDDY:
What about the atrocities on Anancd
Margis?

NMR. CHAIRMAN: At present we
are discussing atrocilies on Harijans.

SHRI SOMNATH CHATTERJEE:
They will never learn to be serious.
Please give them some coaching.

Does this hon. Member feel happy
io know that atrocities on Harijans
in 1981 up to Novembior—the number
of incidents was 11,7437 Does he fecl
preud of it? Out of them, 3.627 alone
were in Uttar Pradesh—does he feel
proud ol it—«where his Party is ruling
since 19807
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SHRI M. RAM GOPAL REDDY:
We are ashameg of it.

SHR1 SOMNATH CHATTERJEE:
Therefore, ithe attliude is, when we
are solemnly discussing such a dis-
ease in our society, which is being
utilised for political purposes in
s0me cases, such  flippant interjec-
tions are being made!

You kindly permit me to read oul
an cxtract from an editorial from the
Statesinan_ These are not left papers.
This is what it says.

I am quoting a passage from the
editorial of “The Statesman™:

"The tragedy is that these lessons
are persistenily ignored by fpeopl®
who would far rather exploit suffer-
ing for political gain than come to
grips with reality, Mr. Viswanath
Pratap Singh made the astonishing
chyrge of “a deeplaid conspiracy fo
murder Harijans en masse in easlern
U.P.” presumably by the Opposition
to discredit the Congress (I). The
UP Government had already gilbly
brushed aside cireymsiantial evi-
dence to sugges! that the Sadhypur
vulrage. in which ten Harijans were
killed. was Lhe work of dacaoits, Mrs.
Gandhi had only six weeks earlier
dismissed the slaughter of 24 Hari-
jans in Deoli as the resuit of “Ordi-
nary village rivalry”. If Mr.
Jaganath Mishra in Bihar has no!
felt obliged to indulge in similar
diversionary prevarication, it cen
only be because the death of three
Harijans al the hands of armed land-
lords in Dhanbad distriet was not
considered a serious enough offence
1o need explanation. But Bhopal
lost litile time in attributing last
Sunday's vicious killings to enmily
between {wo groups, thereby trying
lo sugge:{ parily beaween society's
defenceless outeasls and the blood-
thirsty mob of upper caste Ilindus
which burned alive or decapitated
13 men, women and children.”

Recently in June, you xnow what

has happened. ‘The Indian Express’
of 30 June, 1982 says:
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“In yet another act of vengeance
by landlords, at least six Harijans,
including two women and a child of
six years, were shot dead in cold
blood in village Giani under Obra
police station of Aurangabad dis-
trict on Monday."”

When the matter was raised in the
Assembly of the State, the Chief
Minister who was present in the House
chose to remain silent. He did not
have even his version to make. He
does not even say as to what action
the Police is going to fake. Mr. Ram
Bilas Paswan is absolutely right when
he asks: in how many cases, has the
action been taken and in how meany
caseg has the conviction taken place?
How is it that there are serious alle-
gations against the police that they
are hands in glove with the attackers?
In many cases our leader, Mr. Samar
Mukherjee, has been writing to the
Ministers for the last one-and-a-half-
month. He has written to the Chief
Ministerg of Uttar Pradesh and Bihar,
the Prime Minister, our new IHome
Minister. I do not know how long he
will be the Home Minister.

SHRI R. VENKATARAMAN: Till
the end of the Session,
SHRI SOMNATH CHATTERJEE:

today as the
I can afford to miss
I am not sorry.

Home Minister.
the Urdu couplets.

So many complaints are coming to
us here. They are being forwarded to
the powers that be—the Chief Minis-
ter, the Home Minister, the Prime
Minister, But what action is being
taken for protection? Because some
people are poor and belong to the so-
called low caste and they are defence-
less, they are subjected {o any type
of physical brutality and atrocities.
Homes after homes are burnt down.
.In some the incidents I find that the

children have been burnt alive. Scme
have been be-headed. Women have
been raped. Things like that are

happening. But some are trying fo be
flippant. Some are trying te impute
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motives here and there. The Prime
Minister says that whatever has been
alleged is a Hitlerian propaganda. It
is a matter of great shame if this is
the attitude of the Prime Minister.
On the eve of the parliament’s session,
she is taking it as an oppositien pro-
paganda. She is utilising her parly
forum for the purposeof firing salvos
at the opposition just oefore the
session starts without saying a word
about these people.

MR. CHAIRMAN: You are yvour own
judge. I learn that altogether two
and a half hours have been allotited.

SHRI SOMNATH CHATTERJEE: I
quite appreciate.

PROF. MADHU DANDAVATE
(Rajapur): He allotted time when bhe
was in the Chair!

SHRI SOMNATH CHATTERJEE:
There is no dearth of material; but,
in view of the paucity of time, I em
not going into the details.

What I am submitting is this. The
party in power in the Centre and in
the States where it is happening with
regular frequenecy, with meonotonous
regularity, namely. the Congress (I)
Party, cannot avoid responsibility.
They have to accept responsibility.
They have to show their political will,
they have to show administralive will.

Why is it happening particularly in
these States? If it is thought that by
coming into an arrangement or under-
standing with the so-called high casle
people, or rich people, they can for
ever subjugate the harijans, they are
living under a mistaken notion, be-
cause these people are too many and
so many of them are aware of the
rights of the citizens of a civilized
country and the civilized form of liv-
ing, which they have been deprived
from enjoying. I hope, I sincerely
hope that, with proper political edu-
cation, with proper awareness given
to them of their constitutional and
legal rights, the rights of a human
being, they will be able to withstand
these onslaughts and that the economie
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disparities will disappear. If thev
continue further, if the hiatus goes
on increasing, if the administration
think that by helping those affluent
sectionsg of the people, who are always
worried, who are always concerned,
whether the benefits of progress are
going to the yeeK®r sections or not,
to the backward sections or not, and
that is why there is resistance by the
affiluent sections, by the so-called soci-
ally stable sections of the society, who
are always afraid that the benefits of
progress, if any, would percolate to
the lowest level, who are always the
subject matter of exploitation, and
that is why there is always resistance,
and if the Government continue their
present policy of supporting the afflu-
ent sections, they will not 'e able to
solve the problem.

So, some positive sleps have to be
iaken to instil confidence in these
oppressed people. One of them, no
doubt, island reforms, which give per-
manent rights to these people, should
be implemented property.

Coming to the administrative ser-
vices, so far as the police service is
concerned, I find that in UP the hari-
jans constitute only 15.24 per c¢rnt of
the police force. Even then a prepon-
derant majority are constables and
lower echelons of the police foree and
hardly a few—one can count with his
fingers—of the rank of SP or similar
high rank. So, some urgent action
hag to be taken to make them feel
that there are persons who will stand
by them in their times of distress, in
their times of difficulties.

Therefore, we very strongly urge
that, if the constitutional declaration
or the Directive Principles are not to
be treated only for the ourpose of
political propaganda and uti'isation

during the time of the elections, if

this Government is really concerned.
genuinely concerned, with them and
not interested in utilising them as
pawns during the elections, let us see
what administrative actiong are taken
what land reforms are being imple-
mented, and what action they take
against their political malefactors, like

/
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the Chief Ministers or the persons
concerned, who are also encouraging
these things and not taking proper
steps against them. Therefore, 1 feel
that it is a matter which choull be
taken with the utmost seriousness and
I would request the Goverument to
take uppropriate steps in the n.atter.
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“A total of about 2,000 Harijans
have embraced Islam during 1981
uptil now. In Tamil Nadu these
conversions have taken place largely
in Tirunelveli, Madurai, Rama-
nathapuram and Thanjavur districts
Recently conversions have started
taking place in North Arcot district
also."”

o I oier &1 9% ¥v &
AR 1 TW AE & g7 (7) | FHar
¥ &

“A crucial role is being plaved by
the activists of the Jamaate-lslami-
Hind and the Indian Union Muslim
League as well as the proselytising
agencies in the areas such as Ishatial
Isiam Sabha and the Tahligh Jamat
in motivating the Harijans in favour
of conversions and projecting this
as the only solution which could
bring the Harijans social status and
strength."

cH F8 N ged fadt g od
TEHT Wl g,

“Al Alam Al Islami (World
Muslim Congress) has claimed cre-
dit for the mass conversion in and
around Meenakshipuram. 1t has
staled that the target for conver-
sion of harijans to Islam for the
year 1981 was 50,000 of which some
1700 have already been converted.

This number was expected to swell
to 2,00,000 persons by the end of
1982.

The London-based Islamie Cultu-
ral Centre iz reported to have
worked out plans to convert 80
million of the 120 million Harijans
in India to Islam with financial
largesse |from the olirich Islamic
Gulf States and  other Arab

nations.

The move ig stated to be aimed
at raising the Muslim population
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in India from 80 millon to 200

million in the next decade.

78 ¥ Teq Fwel 7 giw PAEa-
&1 a4 warg fear @
fsod- §47 a8 sw wg
(Interruption) I can lay the paper on
the Table of the House.

U% WA §I€q: &7 § (a7 !
st g v feA=T 1981

# [T HAT TG g OF AgT Fal
Tafgets giat &, Meaew &<

Ggdse e fasdiewy gie g, I=at
fgfaface fear sg 1+ F7=

#7 Prgfaface faar s 1 4g aor-
faetsr 1% o far 9 agr giar g5
7O ToU 161 9 T WEia glar g |
g7a o PydPaw dfewr gidt g°, 99-
&7 STeEdr gieq fHaT ST | FUL ¥A
wEET 9T FHT HIA, @ IER

Wt gT T, faew o W AT @
g, 99 d& f& 7§ ®ww

f”%
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SHRI KUSUMA KRISHNA MOUR-
THY (Amalapuram): Mr, hairman,
Sir, it is my personal experience that
the subject of Scheduled Castes is the
most convenient subject which gives
everything to every political party at
every time and any time to exploit
it for their own political ends. Their
social inequality and economic back-
wardness are the important subjects
at every election to every pdclitical
party. The subject of their iplifiment
has been the pivota. point in formu-
lating the policies of every Sovern-
ment formed by any party. The
subject of ‘Atrocities on Harijans'
is a regular ritual undertaken
on the floor of this WHouse during
every  sessiop and they  start
with ap assurance  that  they
will not politicise the issue. But
when we go through their speeches,
actual contention made vy them
clearly gives one the impression that
they are certainly politicising the
issue for their own ends. When tue)
make such sweeping statements that
the subject of atroecities on Harijans
is the responsibility of a party or
the exclusive responsibility of a Gov-
ernment, I do not understand their
real intentions. When they speak
like this saying that responsibility
lies on one political party, it only
exhibits their lack of understanding
of the whole issue.

Mr. Chairman, Sir, you have read
out an Editorial whiie making your
speech emphasing the faet that it iz
the primary responsibility of all par-
ties to solve this problem. If that is
the case, if that is the fact, how cin
we blame any Government or any
political party?

They look at it only from an angie
whieh is a political angle, When I
went round the country with the
Parliamentary Commitiee on the
welfare of Scheduled Castes and
Tribes, to study the problems [ came
to know how their problems were
mishandled, And ‘when I have perso-
nally wvisited those places where ihe
atrocities were committed on t}ese
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innocent Scheduled Castes, I could find
in most of the cases, that they have
not just killed the Harijang but terro-
riseq them while killing because they
want to teach them a lesson wher-
ever these people try to assert them
selves. The reasons are quite simple.
I would not like to go into them in
detail because this subject has been
discussed time and again in this
House. But I would oniy like fo go
into the fundamental cause of this
problem,

Sir, whenever persons bpelonging (o
Scheduled Castes try {o become usser-

tive or insist to allow iheir 'onded
labour to continue o1 resisi the insult
meted out to them or (rv to protecs
the honour of their wome . o; ever

demand a minimum wage whic. the
society as a whole is not able to
accept, they would try to tea:h them
a lesson, In fact, I have found
these truths, during my earlier
visits to  places like Villupu-
ram, Belehi, Pathad, Dharmpur
and Marathwadvada and during
my recent visils to places in U.P..
Bihar and Tamil Nadu. In these pla-
ces, they have not just killed the
Harijans but they have terrorised
them by way of indulging in cruel acts
while kiliing them. The whole blame
is on the sociely as a whole and the
society is responsible for these kLinds
of atrocities, not only the State Gov-
ernmentg or only the Party which was
formed the Government. Thereiore,
the problem should be viewed ia its
totality and those who speak here
should try to offer a solution from
the bottom of their hearts. ‘[There-
fore, it is a question of attitude not
atterances. Simply making some
sweeping stalement and giving cpee-
ches at given intervals on the Icor
of this House does not soive the prob-
lem. My f[riend, Mr. Paswan, was
talking about the intentions of the
Government, | am really sorry to say
that the persons are fighting with the
Government instead of offering some
concrete solutions to these nroblems.
For instance, some hon, Members
have talked about the economic hack-
wardness. In one of the Parliament-
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ary Committee Meetings, il has been
made very clear that the fruits of
plan expenditures did not properly
reach the Harijans so far, The fruits
of the plan expenditures in thousands
of croreg of rupeeg allocated for the
various schemes did not properly re:ich
the Scheduled Castes of the society.
Therefore, we have insisted that un-
less the Government makes special
allocations for the upliftment of
Scheduleq Castes, the problem would
not be solved. Accordingiy special
component Plan wilh substantial alio-
cation was brought out by this Jov-
ernment, Now, the question of im-
plementation of these schemes is a
crucial thing because here the cusie-
biased bureaucracy comes in the way.
Mr. Paswan said that the intentions
of the Government are not clear. But
be himself made a self-contradictory
statement by saying that the Govern-
ment that is, the Prime Minister and
the Home Minisler have written to the
various Stale Governments during
1980 itsell about the comprcheasive
measures 1o solve the prob.em of
atrocilics on Harijans by formulating
various measures like preventive, pre-
cautionary and punilive measures. In
the case of punilive measures, the:
have not been able to implement them
properly., The Government shoul!
take note of it with all seriousness,
Wherever the District Magistrates
and the Superintendent of Police are
held résponsible, things are all right
there, But making District Collectors
and the Superintendent of Police res-
ponsible for cases of atrocitics on
Harijang have not been properly foi-
mulated so far. The result is that
they are nol able to account for the
atrocities commitied on these people
in their areas. Thay are simply justi-
tying the acts by giving answers, bul
they are not abie to solve the problem.
Therefore, this is a problem which
should be tackled with all seriousaess
but not by giving answers to justity
the acts of officials. The Gaovernment
had already suggested various mea-
sures and as soon as these measurcs
were indicated to the various Stot-
Governments, some of the States had
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already taken actions. For instance,
in Andhra Pradesh, they have set up
Epecial Courts to deal with these cases.
But these special courts should func-
tion with objectivity in so.wing their
problems instead of creating further
problems through their functioning.
Therelore, again it is the question of
implementation. In some of the States
wherever the atrocities are com-
mitted, they have expedited the cases
and given the judgements thereby
many of the culprits were brought to
book, which fact Mr. Paswan denied.
I don't however, claim that the Gov-
ernment has solved the problem, but
it has taken steps in the right direc-
tion. It has gone too far, but stll
much has to be done. Therefore, Sir,
ihe allegation that he is making that
the Government hag failed totally is
incorrect.

Sir, they are accusing the presen.
Government and its leader. In the
p.evious Parliament, when I was
sitting in the opposite side, 1 talked
to the friends on this side about the
one important issue concerning the
Scheduled Castes. At that time the
Reservation Bill was almost lapsing.
I reguested my friends belonging to
the Scheduled Castes who were sitting
on the Treasury Benches at that time
to ask their government to bying in
the legisiation for extending the re-
servations. But, Sir, they were wnot
siccessful. The moment Mrs. Gandhis'
Government came back to power, the
{iust piece of legislation she brought
forward was concerning this issue by
extending the period of reservation.
Some of these leaderg even question:
who are the Scheduled Castes and
they also used to asked why special
safeguards were necessary for the
Scheduled Cates? When the leader
of Shri Paswan, Shri Charan Singh
was Home Minister during 1978, the
highest number of atrocities were
committed on the Scheduled Custes
in the history of the country aud the
number was about 15,000, The present
Government has been successfully
trying to control such incidents, The
point is even during the present Con-
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gress, Government even jif they ae
committed less there is no justifica-
tion at all, It is not the question of
more or less, but why ghould these
atrocities be committeq on the Sche-
duled Castes alone?

When Shri Charan Singh was the
Home Minister, he was trying 1o
translate the human agony ot these
atrocities on Scheduled Castes in
termg ol percentage. He was then
calculating that if there is reserva-
tion of 12 to 15 per cent, atrocities
can be to the extent of 2 to o per
cent. If they evade the issue ia this
way, they can never solve the prob-
lem.

When Mrs. Gandhi came to power
whatever suggestions were given to
her, she acted on them. Whenever
we wrole about the alrocities to the
Home Ministry we got prompt replies
The Government examined the cases
and wherever it found that ihese
things are happening, it took all possi-
ble steps to discourage its recurrence.
The State have been instructed to
take prompt action. Now there is a
special machinery to see that proper
and prompt action is taken. There-
fore, I say when Mrs. Gandhi came
back to power, she understood the
problem, took special action to alle-
viate their economic difficulties and
also to see that these atrocities are
brought down to the minimum.

Sir, this problem should be looked
at at the national level and all pailies
should come together 1o solve this
problem. Unless you sirengthen the
weakest link a chain, the purpose
for which you are making efforts to
strengthen the nation will be defeat-
ed. Not only that the hard earned in-
dependence of the country will be
endangered. So, the weakest section
of the society, namely Scheduled
Castes should be strengthened. only in
the interest of the nation. Therefore
it is the responsibility of the whole
society. Therefore, national con-
science should be developed to respect
and uplift these people Just mak-
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ing allegations against one another
wil never solve their problem, There-
fore, I strongly urge upon the political
parties that they should not exploit
the subject on the floor of the House
any more., All parties should make
sincere efforts to come together on
this vital issue and evolve a national
policy to solve this problem soon
only in their interest and in the
interest of the nation as a whole.

SHRI C. T. DHANDAPANI (Poila-
chi): Mr. Chairman, Sir the House has
discussed this issue on many occa-
sions, but we are not seeing any
tangible result out of the discussions
so far. The funny part of it iz that
whenever the incidents take place in
various areas, the Central Govern-
ment calls for report from the respec-
tive States, The State Governments
also gave certain data and other re-
ports to the Centre, which are known
to Members of Parliament. The
matter ended there. Thereafter, no
follow-up action is being taken either
by the Centre or State Governments.

As Mr, Paswan said, we have heen
discussing this issue for many years
now, i.e. for three decades. But the
condition of Harijang and Adivasis
has remained the same. As Mr.
Krishnamurthy asked, has the Govern-
ment got any intention to evolve a
policy, and to find out a new methoa
to stop this kind of atrocities against
Harijans?

I do not want to quote the incidents
which have taken place all over India.
But there is one important thing
which Government can do in the
matter of their economic develoo-
ment. For example, most, or the
majority of Harijans are landless ag-
ricultural labourers. Sir, as you kave
stated, there is the question of distri-
bution of lands to the poor Harijans.
Even that small thing has not been
achieved so far. I do not know the
reason. Of course, the powers and
functions are all with State Govern-
ments, Chief Ministers of States and
olhers are being consulted cy the
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Centre every now and then. Chief
Ministers give some figures about
what they have achieved. But when
we make a physical verification, the
achievement is nothing else but Nil
That is why there was a demand in
this House that Harijans should be
given a proper place in the industrial
sector also. Nowadays even the
public  sector units do not
provide them with adequate
do not provide them with adequate
and legitimate employment opportuni-
ties. Secondly, the private sector
units totally neglect them and deny
jobs to Harijans. So, Government
should come forward to help Harijans
by providing for reservatlion in the
private sector also. I had brought in
a Private Member's Bill in 1972 in
this very House demanding it.

The private sector units which get
financial assistance either from the
States or the Centre—or from finan-
cial institutions—must provide some
reservation some percentage, so that
Harijans can come up economically.

As far as the agricultura) sector is
concerned, the landlord has got a
direct domination over the Harijans,
The Harjan works under the landlord.
The latter can dominate him. The Hari-
jan can be used for any purpose,
like an animal. But suppose the
Harijan gets a job in an industry, the
owner of the industry will have no
domination over him, That is why I
say the Harijan  should be given a
vroper place in the industria] sector
also. This can be done,

Of course, the Prime Minister has
written to all the Chief Ministers to
provide employment opportunitieg to
Harijans., It is just an apneal to the
Chief Ministers. I don't think it will
help Harijans. It will not even satis-
fy the Government, So, I request the
hon_ Minister and the Government to
bring in a separate legislation in this
regard—i.e. to provide more employ-
ment opportunities to Harijans. If 3
Central legislation is there it will
help. If any private sector unit de-
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nies employment opportunities to
Harijang on the pleg of merit, effici-
ency and other things, licences should
not be granted to it. Many people
talk about qualifications and merit
and other things. I come across to
an interesting news item about Kan-
yvakumari District of my State. 13
students qualifieq themselves for
priesthood. Out of 13, 3 were Hari-
jans and 10 belongeq to the other
community. So, 10 students will be
getting jobs in any temple because
they are allowed, Even though the
Harijang were qualifieq for a parti-
cular post, they were not allowed be-
cause a Harijan cannot become a
priest. That is why when my party
was in power we brought forward a
legislation in the Tamilnadu Assembly
saying that whoever it may be, whe-
ther he is Brahmin or non-Brahmin,
if he qualifies himself for a particular
post, namely, priest, he should be
given that post. That Bill was struck
down by the Supreme Court. There
is a need for amending the Constitu-
tion in accordance with the judgment
of the Supreme Court. I would ap-
peal to the Government to see that
this kind of liberty, right should be
incorporated in the Constitution. Not
that every Harijan will go for a
priest's job, but at least we should
give recognition to the community.

About atrocities, I have already
stateq that no follow-up action is
being taken by the Government For
example, in Vellupuram, atrocities are
being committey on Harijans. Many
houses were burnt. Even the Parlia-
mentary Committes was to go there.
The present Chief Minister stopped
it. He was against the visit of the
Parliamentary Committee saying that
no Member of Parliament or the Par-
liamentary Committee should visit the
affected areas, Then he immediately
ordereg setting wup a commission on
the 28th July, 1978. The Inquiry Com-
mittee also submitted its report to the
Chief Minister. Till today no action
has been taken by the State Govern-
meni. I pleaded ahout it with ithe
officials of the Home Ministry the
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other gay. The Scheduled Caste MPs
called a meeting and in that meeting
I also wanted the Government ty get
the report and make it available to
the Members and see what action
should be taken by the State Govern-
ment on that matter. Neither the
Central Government nor the State
Government has done anything in this
matter, Our present Home Minister
knows the fact because I have confi-
dence in him_ Certainly he will look
into this matter.

About Meenakshipuram, he said,
my friend has stateq about the con-
version. Why conversion took place?
Not that Harijang want {o embrace
Islam but because of local conditions
The police ‘with caste Hindus suppress
the Harijans. Wherever they go, they
will be beaten_ First they appealed to
the Government and the Chief Minis-
ter, Then they became Muslims.
When they became Muslims, they em-
braced Islam. They have got the pro-
tection and that is the reason why
they embraceq Islam. For example.
I visiteq Parmakudi along with  Mr.
Makwana, I went to a village. There
I askeq a boy, “Why did you embrace
Islam?"” He said, “If I put a cap on
my head, nobody would touch me,
Even if anybody touches me_ I will go
{o Parmakudi and colleey Muslims
against them. So long as 1 remained
Hindu Harijan, I was being tortured
ang humiliated.”

Then it seemg that the Home Minis-
ter stated that money played an im-
portant role in this conversion. If it
is true, then I am sorry, this kind of
statement does not make sense.

If money can play havoc or some-
thing like that in Meenakshipuram,
why cannot the same money attract
the Harijans in cther villages? How
has it failed? The Home Ministry
should think over it, The Harijan is
humiliated when he remains a
Hindu Harijan. If he gous to
some other religion he is
humiliated. Even after conversion he
is being huwmiliated as baving con-
verted by taking money. They are
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being treatey like animals. There-
fore, I would request the Government
to rectity the statement, or correct
their statement. Therefore, thig kind
of allegationg against Harijans should
not come again.

About this Puliangadj incident,
here also the Police is responsible, If
Police coulq have interveneq at the
right time the clash could have been
prevented. About nine people died in
Puliangadi. The Chief Minister in my
State does not  bother about these
things. He has got some other work.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South). You are
giving him trouble, You are respon-
<ible for hig trouble,

SHRI C. T. DHANDAPANI: There-
fore, what I woulq request the Gov-
ernment is, as my previous speaker
has stated. the Government should
idenlify {hese places, In this case I
woulg request the Minister to declare
Ramanathapuram ang Tirunelveli dis-
tricte as disturbed areas. The Gov-
ernment should declare them as dis-
turbed areas, The Central Govern-
ment shouly intervene in this matter
and protect the Harijans or else many
Harijans will he killed.

PROF. N, G. RANGA (Guntur)
The whole district or part of it?

SHRI C., T. DHANDAPANNI. The
whole districts of Ramanathapuram
and Tirunelveli where this kind of
incidents erupt often.

I woulq like to ask the Government
what are the proposals of the Govern
ment which are to be implemented,
for the welfare of the Scheduled
Castes and Scheduled Tribes, or to
prevent the  atrocities which are
being committeg on them?

There iz another important matter,
A "g;!cial cell of Police force should be
created in each State, under the Cen-
tral Government, whether it is the
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States run by the Congress Party or
the Oppositlon Parrties. Such a spe-
cial cel] should be provided so that
that cell can deal with the matter
through the State Govermment, and
the Central Government need not wait
for the State Government’s report and
their action.

1 once again request the hon, Minis-
ter to take aclion against some ele-
ments which are creating this com-
munal tension in these areas to ban
them.

AN HON. MEMBER: Name them.

SHRI C. T DHANDAPANI: For
cxample  Vishwa Hindu Parishad.
This Parishad is completely backed
by R.S.S, elements.

SHRI SATYASADHAN CHAKRA-
BORTY. That iy Dr. Karan Singh's
point.

SHRI C, T. DHANDAPANI: No, no.
That is different. For Puliangadi this
Visha) Hindu Parishad is responsible.
By saying that they ‘are projecting
tlinduism they createq trouble in
Puliangadi against Harijans. This
kind of elements shoulq not be allow-
ed to funectlon in thig country.

Before T conclude, 1 once again re-
guest the Minister to spell out the
future programme of the Govern-
ment, about the way the Government
is going to tackle all these matters.

MR. CHAIRMAN: Shri Chandra
Shekhar Singh.

17.59 hrs.

[Mr, DErury-SrEAKER in the Chair].

Wt wermar feg (3T )
I HEred, & AWAw AEe
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18 hrs.

MR. DEPUTY-SPEAKER. The time
allotteq for this discussion was 2}
hours ang that is over now. How long
are you going to sit?

SHRI SUNDER SINGH (Phillaur):
Till 7 P.M.

MR. DEPUTY-SPEAKER: All right,
we will sit till 7 P.M. There are six
Members to speak, Each Member will
take not more than flve minutes.

Iy wERY, #9 frew @@
q ot @ ge agt v av f5oaefy
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ar wE ax g W fare @ 2
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ad &1 == &t f& F=e g §
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FEUATR & AT FHA g | FEd
F@ER A Fa9 AW 3 #T E &AW
gy frard, SEA AT FT FARTA
gifaer & 1 FIfow & WX G
aF FEW &1 Efow & R fod
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R |

IR AT §IEd A qg A Tl
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SHRI SATYASADHAN CHAKRA-
BORTY: Do you really believe what
you say?

SHRI CHANDRA
SINGH: Yes, Certainly,

SHEKHAR

SHRI M, RAM GOPAL REDDY:
Can you question {he motive?
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DR. SUBRAMANIAM .. SWAMY
(Bombay North East): Sir, the Minis-
ter-in-charge of Home Affairs—I do
not know how long he will be in this
job, because he is already the Minis-
ter of Defence—we had a hope to see
him in the Rashtrapati Bhavan. But
unfortunately, we did.not have that
opportunity. ‘I hope during {he  time
he is in the Home Ministry, some fun«
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damental difference comeg about in
the methog of working.

The subject which we are discuss-
ing is not new to the House, We have
discusseq it before. The only thing,
for which T am gratetul, is that we
are discussing it now before mid-
night. In the past, we had always
discussed this subject from 9 p.m. tc
about 4 a.m. of the next day morning,
when the rest of the country was
sleeping.

MR. DEPUTY-SPEAKER: We are
discussing on the first day itself.

DR. SUBRAMANIAM SWAMY. We
are discussing on the first day and I
hope 'we will discuss it on the last day
alspo, The question is one of credibi-
lity. If they can manage the affairs
of the country in terms of law and
order, if they can give security to the
Harijans, well we shal] all be very
happy. But it they cannot, they must
be honest enough to say that they are
not in a position to do so anq then
certain logical conclusions would fol-
low. 8So, their party colleague, Shri
Vishwanath Pratap Singh in Ultar
Pradesh has said that he could not
protect the life of Harijans ang so he
resigned. He gsaid, “I cannot manage”.
It is for Shri Venkataraman and his
senior colleagues—there is oniy one
senior colleague—to decide.

SHRI R. VENKATARAMAN: You
are looking for an easy way to come
over to this side,

DR, SUBRAMANIAM SWAMY: You
found an easy way in July, 1979. We
are also looking for something 1like
that.

Therefore, it is for them to decide.
Look at the balance sheet. During the
last two and-a-half years, has there
been @ny improvement? Shri Chan-
drdshekhara Singh seemed to have
quoted some statistics. He quoted
figures for the years 1976, 1977, 1978,
1979 and 1981. But he did not quote
Tor 197¢, In 1078, naturally, there were
fewer cases because people were
afrald to go to the police station and
to reffister The case. If an¥hody goes
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to the police station, he would imme-
diately be given Nasbandl. So, peo-
ple did not register, I would ask him,
loock back to 1974. Tell me, how many
cases in 1074 as compared to 1977,
Therefore, it is not enough to quote
statistics,. We know, it is happening
and it is happening in a big way. Why
it is happening? I am not saying that
their policies are promoting it. I say
and I said it before that there are
two fundamental conflicting tension
points in our society.

SHRI CHANDRA SHEKHAR
SINGH: In 1974, the figure was 8,860.

DR. SUBRAMANIAM SWAMY:
Well, then you deflate it by the wopu-
lation figure in whatever sclentific
way you can. (Inttrruptions) That is
ail right, Sir. We cannot take plea-
sure in 20 more or 20 less, There-
fore, I will say, we should understand
the sociological conditions of what is
happening. I am not saying, their
policies are responsible. But they are
not understanding the basic dynamics
of what is happerming., The Harijans
are being given the political equality,
in termg of right to vote. But there
is no commensurate change in the
economic gituation, I have seen the
National Sample Survey data and I
am surprised to find that when it
comes to unemployment ~ when it
comes to indebtedness, when it comes
to poverty, more than 71 per cent of
the Harijan population is unemploy-
ed, more than 75 per cent of the Hari-
jan population is below the poverty
line. In fact, what ig surprising is
ihat 72 per cent of the indebtedness is
there in this community.

Now, on the one side you have the
political right, equality guaranteed in
the constitution and, on the other side,
you have this kind of an -economic
situation. This is going to generate
tension. This ig what Dr, Ambedkar
saig in the beginning. It is he who
said that vou have put a time-bomb
in this whole matter because, on the
one side, there is the political equality
but, on the other side, you are not
making sufficient changes in the eco-
nomic situation. Thig is one point
that the Home Minister has to come
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to grip with. As to how he should do,
I will suggest something in a moment.

The second thing is that there is g
growing number of young Harijans
who are getting educateq and who are
not prepared to put up with this non-
sense. I know from my personal ex-
perience. I had occasion to go not
once but several times to Meenakshi-
puram and I had occasion to stay
there. 1 was surprised to See elder
Harijans willing to put up with indig-
nity but the younger people are not
prepared to do that., In Meenakshi-
puram, the people ‘who got themselves
converted were young Harijans, This
is the point I mentioned last fime and
I am repeating again today. It was
ihe doctor, the engineer and the Sub-
Inspector of Police, these people who
were converlied. Will they convert
themselves for money?

The hon. Member, Shri Suraj Bhan,
quoled the Home Ministry's report. I
woulq like the Home Ministry to come
out and say whether they stand by
thig report, It is a disgrace. If it is
true, it means that somebody in the
Home Ministry is working against the
nalional interest. What is the proof
that they are converted for money?
My hon. friend, Prof. Madhu Danda-
vate, has said very rightly that when
a person, specially a young person
converts himself, he is giving up all

mthe economic facilities that the cons-

!

stitution has given to him and which
Mie is able to take advantage of. If
still he is converting himself, it means
that there must be something terriole
that is going on.

1 just today got a leiter from cne
Shri Amba Samudram; this is about
the most-prone district of Tirunelveli.

" 1 will be happy to give it to the hon.

Minister. It is in Tamil. After great
dificulty, I was able fo read it, It is
written in DMK Tamil not in Brah-
min Tamil. What does it say? It gives
instances after instances of a parti-
r.;ular community which is engaged in
committing atrocities, Unfortunate-
ly, that community, a good rourtion
of that community, which is repre-
sented in the legislature is  with
MGR’s party. Therefore, MGR is
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terriied to do anything im front ef
them. That is the reasom.

Here is a class which is not a very
prosperous class, But this class cer-
tainly feels that they are in power;
they are in police; they are here anl
they are there and they can do any-
thing they want. 1 went to Meena-
kshipuram. If any murder takes
place there, what have the people of
Meenakshipuram told me?  They
told me that if any murder take§
place, then the police has to skow
that they interrogated so many wit-
nesses. They said that they  will
come to a viliage, take a few j=ople,
beat them and enter into a reogister
that they interrogated ‘X', 'Y’ and
‘Z’.  They are zll Harijans. They
cannot speak out. One incident was
so terrible that every person there
was beaten up and therefore, the
people there could not stand. The
vounger generation took the lead and
others followed.

The question here is that oI socio-
economic situation that is prevailing.
They are not addressing themselve:
to it. 1 can certainly find »o.itical
arguments to say that we were better
than they are. I can quote a num-
ber of instances of what Shri Morarjt
Desai as the Prime  Minister di.
But that ig not enough. What is to
be done here is that they have to
address themselves to this oroklem
seriously.

Take the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. Is it read by anybocy?
In fact, many years ago, there was
the Elaiperumal Committee Report
which quoted volumes in terms cf re-
ferences. This report is being com-
pletely ignored. Has the Home Min-
ister read it? 'When the President
of India comes to deliver his speech
before the members of the two Heu-
ses, does he refer to it? Has the
Cabinet ever devoted one day to ais-
cuss the report? There is na mch
thing. There is one speech made and
forgetten. I would like to know from
the Heme Minister whether in the
course of his reply to the debate he
will come out with some concrete
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suggestions, These are time-bombs.
I can tell you that the younger gene-
ration, young Harijans, are not going
to put up with this kind of a thing.
This man is a peaceful Harijan, He
only shouts. But there are others
who are going to be angrier than him.
He is already agrier than his father.
Byt his succeeding generations are
going to be even angrier, I can tell
you when they come up with the same
education and they find no difTerence
between one caste and another caste,
then why should he take it lying
down?! Then he will tuke to terrible
methods.  This is what we have to
look at. I say this problem is not us
big as all  India, There are seven
States where the preponderance  is
there....

MR, DEPUTY-SPEAKER. What are
vour suggestions?

DR. SUBRAMANIAM SWAMY: 1
am coming.

ot Ty Paera qeETa: I AT 4
FLT FY gH AT & §1% 7gT TE A !

. FAEHEH E&TEL
TEW T OSET TITA
T% g, swTTl gfew

I told him that I marrieq outside my

caste. Therelore, 1 also qualify ‘o he
a Harijan....

w7l TET
Zq ar -

AN HON MEMBER: He is a part-
time Harijan.

DR. SUBRAMANIAM SWAMY:
Therefore, what can the Government
do? Thal is thg question you asked
me and I can ted you. There are 7
States—Tamilnadu, UP, Bihar, Maha-
rashira, Madhya Pradesh, etc,  Such
Stateg are there. In these States
there al-é only 45 Districts which are
prone to such things. First of all, let
them set ﬁD a monitoring centre be-
cause whenever there is going to be
an atrocity on Harijans, it i= not
spontancoys. It comeg after simmer-
ing, after two weeks, Sometimes the
Police Stations have advance infor-
mation, even a month ahead, but they
do not do anything about it as it hap-
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pened in Meenakshipuram. They had

advance information much ahead of
the incident,. ..

AN HON. MEMBER. In Gaya also.
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DR, SUBRAMANIAM SWAMY:
Everywhere they have advance in-
formation, We know, In Mainpuri

people said the same thing. Peaple

‘know it in advance. . ..

MR, DEPUTY-SPEAKER: For my
information, who is to be there in
the monitoring centre—the local Po-
lice or some other Police?

DR, SUBRAMANIAM SWAMY:
They can have g special intelligence
set up from the Centre. They should
be living there. They should feed in-

formation. They should be monitoring _

teports on the state of health of these
Districts., You  will know
what is happening. There are
45 Districts.

only
Out of 400 districts, only

45 districts. He can find time and

cven read these reports on a Jdaily

basis as lo what is happening.....
MR_ DEPUTY-SPEAKER: If you

give him the power he will find the
solution also,

DR, SUBRAMANIAM SWAMY: I
would like to become Prime Ministep
just now if his leaders are agreeable
to it. I o not  want Lo spoil  your
chance of remaining as Home Minis-
ter

L} THRTY TN JTLYE fETET,
T W WESERVIE FET & AW & IR
¥ onfezl 971 g, @ 98w uvateed
FET 41 | TRW RGN ¥T @ wad
w1 Mfe T a1 T ¥ gag @ a5 §
Cra -l

DR. SUBRAMANIAM SWAMY:
Actually it was not me. After I wert,
the HMarijans had a lot of confldence
in that area. It is their Minister,
Rameswara Prasad Singh &% 7¥qw

FLACEE |
_SHRI RAM VILAS PASWAN: He
has complained against him,

DR. SUBRAMANIAM sWAMY: This
Ram knows that the other Ram 1%

exactly
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creating all the trouble, but he will
not come forward and he says that I
am responsible, I am not responsible. !
am résponsible for giving confidence
to the Harijans.

Sir, if he cannot do it, he can have
a separate Ministry—a Ministry for
Harijan Aflairs and make Ram ag the
Minister-in-charge. They should have
a monitoring unit, They have not done
it. This suggestion I have given be-
fore, The Minister of State in the
Ministry of Home Affairs, Shri Laskar
—I do not know where he has gone—
wrote to me a letter after my last
speech, saying ‘Please tell me which
those 45 Districts are.' I am not the
Home Minister to know which those
45 Districts gre, I said, ‘You send me
your officers. I will sit down with
them and on the basis of the reports
tell them which those 45 districts are.’
After that I got no reply, Here this is
something which they can do and it
will be effective,

Secondly, I would say that the Com-
missioner for Scheduled Casles should
be given Commission status and he
should be able to function ynder the
Commission of Inquiry Act, with the
same powers as a Commission. He can
conduct the inquiry. He should not
wait for them and depend on their co-
operation, Let him have the powers
under the Commission of Inquiry Act,
1952 to conduct inquiries, This is an-
other suggestion.

The third suggestion is this. They
say that it is 5 State policy. It is a
State matter ang "we cannot inter-
véne’, Sir, it is all wrong. Here is the
Constitution and let me read out from
Part XI, Chapter I of the Constitu-
tion—the Distribution of Legislative
Powers and relations between the
Union and the States, Article 247 says:

“Notwithstanding anything in this
Chapter, Parliament may by law
provide for the establishment of any
additional courts for the better ad-

ministration of laws made by Par-

liament or of any existing laws with
respect tp a matter enumerated in
the Union List.”
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Tha{ means they can appoint under
Article 247, with the help of Parlia-
ment, Magistrates whose sgeniority
supersedes lhe seniority of all the
State Magistrates. It slso means that
the magistrates goes there and they can
function there, They do not worry
about the local magistrates because
they are senior to al] of them and
they can take quick action. Have they
taken quick action; on any of the
other incidents that have taken place?
(Interruptions) This is not a state
matter. This is a matter for which
Constitution has told you that it has
got the first priority. The Untouchab:-
lity Act, 1955 has given you such a
fundamental right, So, by using Art.
247, they can even bypass the State
Governments. They can have direct
access, So, this is another suggestion
that I make. I wouldq say that we
should channel all our Central assist-
ance to plang for the scheduled castes
and scheduled tribes through this
Commission.  Give the money to them
and let them spend it but do not wive
that to the ministries. The ministries
are always underspending it or by
some methods they scuttle it. If the
Home Ministry writeg a report like
this that foreign money and visits by
so ang so oprganisation four timeg a
vear is responsible for the conversion,
it shows that it is totally insensitive.
I do not know who is responsible in
that ministry, You must find that out.
Here the money is also not being
spent. It must be done through the
Commission. Then only the Commis-
sion gets some authority, some teefh,
some money or some power, This is
the thing that should be done,

I would like to conclude by saying
that we have not really, in the last
thirty years, done anything about the
caste system. The caste system is the
root cause of all evils. The caste sys-
tem is totally anti-national—I consi-
der, As long as the caste system is
there, the National Integration Coun-
cil work will be slowed, down.
The caste system must be fought
against. Originally the caste system
started with occupation and then it ac-
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quired its birth. 1 do not know where-
from it acquired its birth. There is
nothing in our Shastra, The whole
Shastra is talking about the birth.
Later on, with the birth qualification
was added. Birth and occupation have
nothing to do with the caste system.
Now even the Brahmins are the Exe-
culive Directors of Bata Shoe Com-
pany, This is not the work of brah-
mins, Maybe, they may be sitting in
air-conditioned rooms. They are ma-
nufacturing the shoes. There are
kshatriyas who have become business-
men ang there are vaishyas who have
become professors. So, the relation-
ship between caste and occupation
has disappeared.

MR. DEPUTY-SPEAKER:  Shri
Satyasadhan Chakraborty, professor
ig a vaishya,

DR. SUBRAMANIAM SWAMY: No,
Sir, He is a marxist. And marxisl
by definition is a viashya. They be-
lieve in dialectical marxism. That is
the vaishya concept.

Now, Sir, we find that in the last
thirty years, this relationship between
caste and occupation has broken. Now
there is superimposed caste by Lirth.
That should be broken, That can be
broken only if there is a campaign.
You can take the help of the religious
mutis. } was happy to see the photo-
graph of the Home Minister with the
Sringeri Shankaracharya. In that dress
I have never seen him for a long time.
He should come to Parliament like
that. There ig no harm in that. In
this secular Government there is no-
thing wrong to call all the religious
people and motivate them or you may
use the National Integration Council
for that purpose, The war against the
caste system has to be launched with
the help of the Government. If Shan-
karacharya object to it then you by-

pass them, But, there has to be this
attempt. Wilthout that, it is not possi-
ble.

SHRI RAM VILAS PASWAN: They
are anti-nationals.
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DR. SUBRAMANIAM SWAMY:
Well, some of them may be cut not a.l
of them. In fact the Shankaracharya
of Kanchi hag made the harijans into
poojaris. You will we surprised 1o
know this. I gsked him what he want-
ed to do about the Meenakshipuram
harijans who converted into Islam and
reconvertey back. I asked him to
what caste they belong to. He said
that they can belong to any caste, !
asked him: ‘Can you make them Brah-
mins?’ He said ‘Yes’. They should
go to some district and declalre them-
selves as Brahmins. Who can stop
them? No Supreme Court can stop
them, He also said that, if they do
not know Sanskri{ let them come to
my Match and I will teach them Sans-
krit.

T AMHTFG & AT 3 Agr
arar wifgr | AT oW @', AW
AN

Threfore, this js what he has to do but
he is not in g position to do it.

Then, Sir, the radio must do proper
propaganda against these myths, Mr.
Dandavate when he was the Railway
Minister got examined the matter and
found there was no relationship with
reservation and promotion nor in the
same way are Harijan children diffe-
rent from other children. These are
all superstitions and false propaganda.
The radio must do the proper pro-
paganda, On the contrary it is pro-
pagating that Harijans are a purchuse-
ably commodity. There is no proper
propaganda which shows that Govern-
ment has no heart in this matter. Sir,
if the Home Minister wants to do some-
thing different from his predecessor
then Jet him come forward before the
Parliament with concreie suggestions
and the Opposition will be too happy
to fully cooperate in this matter.

SHRI R. R- BHOLE (Bombay South
Central): Mr, Deputy Speaker, Sir, I
heard the speeches of my friends Dr.
Subramaniam Swamy and Mr. Paswan
with interest. Dr. Subramaniam Swa-
my has made some useful suggestions
and, I think, they deserve to be exa-
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for centuries. Many reformers have
come and pgone. Lord DBudhha was,
perhaps, the first rebel against the tra-
ditional high and low society as well as
the casie system but even a great man
like Lorg Buddha gnd his religion were
driven out of this country, they say,
by Shankaracharya. How far that is
correct hag to be examined But the
fact doeg remain that this attitude ol
high and low which hag a religious
sanction even today has remained.

There was a section of our people in
our country, gt the time when freedom
was fought, who said that there should
be social revolution also along with the
political freedom but we got rightly
political freedom after a non-vialent
bat!.lel thanks to the strategy of Bapu-
. Ji with whom I had the good fortune
also to remain for a year in his Ash-
ram. But then what have we achieved
today after 35 years since our voliticsl
freedom? llave we really succeeded in
eliminating this attitude of ‘high' and
low? Have we succeeded in bringing
about equality amongst the citizens of
our country? Did we narrow dow?
the gap or social discrimination? Did
we gt least narrow down the economic
inequaiities, ] am sorry to point out
that althougy we have been making
strenuous efforts and spending zrores
of rupees, we find that some of the
surveys which have been made have
clearly shown that the results are not
equal to the efforts made. These re-
sults are not equal to the money spent.

We are discussing today only the
problem of the Scheduled Castes. There
are certain guidelines given by our
Home Ministry on 10-3-80. It says:

‘Comprehensive guide-lineg on the
precautionary, preventive, punitive
rehabilitative and personnel policies:
Measures that have to be taken for
effectively checking crimes against
the scheduled castes.”

Sc:. thue were the guidelineg sent by
this Ministry. Sir, in our Fifth Plan
we have spent Rs. 85 crores. In our
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Sixth Plan we will be spending Rs. 800
crores. [n gddition to this there ig the
Special (JomponentPlan under which
the States will be spending Rs. 4000
creres. | am merely citing the amount
of money spent by us. We have the
20 point programme in which there is
a gpecial point in favour aof and for the
benefit of the scheduled castes and the
scheduled tribes, There is a special
point to give minimum wages to every-
body including these classes of people
There iy also a special point alsa to
grant lands enough to meet the needs
of everybody, including these classes
of people. All these schemeg are
there. But he important questionis:
Whetlter gll this money given as per
guidelines and plang and given by the
State Government are prducing the full
results? As | said earlier, the attitude
which we had centuries ago, might have
vanished now to a certain extent in our
big cities and towns, Because of the
industrialisation, pecaue of the way qof
living of people in towng and cities,
this discriminatory attitude might have
faded a little and the problem solved
to some extent, I don't know whether
our friends Dr. Subramaniam Swamy
wears a thread.

DR. SUBRAMANIAM SWAMY: 1
am not wearing it.

SHRI R. R, BHOLE: I am giad you
are not wearing it. Sir, person is born
only once. But in our couniry some
of thg persons who start wearing
threads gre born a second time, with-
out of course, the pregnancy of nother.
This is a funny and clever sorf of
attitude which we are having. Some
people say: ‘I am higher than the
other’. All these thinggs happened
because of the ancient conspiracy in
labelling this ‘high’ and ‘low’ attitude
with the sanction of religon. Every-
body s made to think that he ig higher
than somebody next below him. Be-
cause of thig position, everybody wanty
to keep himself in that place, because
he knows that hg has some pegple
Lelow him so that he can kick them.
That is the most unfortunate part of it.
Therefore what js the reason_why after
so much money being gpent and so
much effort being made, it ig not giving
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enough fruits gnd enough penefits. The
reason is that the bureaucracy—I think
to a large extent, it is pourgeois—is
still there with the same traditions, ihe
colonial traditions. The bureaucracy
is the same as it was during the days
of the British. The bureaucracy con-
sistg also of persons who mostly be-
long to high and few of low. 1 some
relief, if somga benefit is asked for a
smalll man, for a Scheduled Caste man
or for 5 poor man the bureaucratic
who sits there—if he comes from a
class different from the applicant--
creates 101 hurdles and ultimately the
relief is lost in the jungle of the pro-
cedure which we are still following.
And that is the reason why after spera-
ing crores of rupees, we are not having
the full benefit gnd the pockets gnd
familieg of these poor Scheduled Castes
peaple gre not benefited,

Sir, 1 think ] have prought out my
poinis. In thig context, I may point
out that I have introduced {wo or three
Bills in this House. One js that the
Articles 17 of the Constitution is ts be
amended; by it untouchabiiity ‘s to be
abolished. I said that the “caste” snd
untouchability should he abolished, 1
hope this House will discuss the Bill.
But unfortunately, these have peen
brought wunder ‘B’ category. 1 will
reqest you, Sir, as the Chairman of the
Advisory Committee to bring them
under ‘A’ category.

There is another Bill which 1 have
brought before this House. I have said
in that Bill that the officers who deal
with the problems of the poarer classes
belonging to Scheduled Casts will have
to be accountable personally. 1If it is
found that because of his negligence or
because of hig attitude the benefit is
lost, the officers shoulq be personally
made responsible foy that. Thess are
some of the thingg which [ thought
I must express. But at the same time.
I must gay that a large number of
Scheduled Caste poys and girls are
being educated. I think zbout § lakh
scholarships to students were given in
1980 as compared to 114 in the 40s.

Now, many young people were getting
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educated. I know of instances where
boys having passed Matric are work-
ing as labourerg in the forest. So, un-
employment js there, even amongst the
educated in * Schduled Castes. This
problem will therefore have to be solv-
ed very strategically by trying to
change the atlitude of the people who
are in the bureaucracy. The bureau-
cracy must be screened to see that they
are fit enough {0 work for this national
cause and other programmes, One
more thing 1 will say and that is in 50
far as the Circular of the Home Minis-
try on conversion is concerned, I do not
know whether it js correct hecause the
Parliamentary Commitiee for Schedul-
ed Castes and Scheduled Tribes have
also gone there and they have examin-
ed the Government of Tamil Nadu.
As far as 1 recollect, the Government
Chiel Secretary and other have told
us that they have no evidnce whatso-
ever of gny money being given to these
Scheduled Castes who have converted
themselves into Islam: we have revort-
ed to Parliaoment, for. Therefore,
there is this contradiction that may
have to be examined,

t gt Peg: smaw S, FEd
&1 aar Iifgm

MR. DEPUTY-SPEAKER. One from
the ruling Party gnd the other from
the Opposition. You will have {o wait,
Si,. I am poing to call you. He is my
very good friend. 1 am going to call
him. This js a chance for the Opposi-
lion. When the ruling party's turn
comes 1 will call you. Next time I gm
going to calll you, after Shri Kodiyan,

SHRI P. K. KIDOYAN (Adoor); Mr.
Deputy-Speaker, Sir, it j8 a matter of
shame for all of us that atrocities
against the weaker sections and Hari-
jans continue to take place in our
country even after 35 yearg of Inde-
ptndences. 1 do not want to refer to
the various incidents that have taken
place Already the previous Speakers
have referred to those incidents,

) The first point that I want to make
is that they discussion we are having
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foday in this House on this issue must
have some impact on the administrative
machinery both at the Centre and the
States. 1 say this because I find that
despite the discussiong held in this
House the suggestions made by Hon.
Members and despile 3 series of reporls
submitted by the Commissioner for
Scheduled Castes and Scheduled Tribes
with a large number of suggestions,
nothing happens  especially in the
matter of controlling these acls of vio-
lence and gtrocities on Harijans and
other weaker gections.

Shri Bhole wag referring {o the de-
tailed guidelines that the Central Gov-
ernment has issued to the Slate Gov-
ernments. The guidelines are exbhau-
tive, out who cares to implement these
guidelines? Has the Hon, Home Minis-
ter ever cared tgp have a review of
what has happened in the States in
regard to the mplementation of these
variou sguidelines? It was said that
in atrocity-prone districts, the District
Colleetor and the District Superin-
dent of Police will be held respansi=-
ble for the failure of preventing major
otrocities like mass murder of Hari-
jans. Can the Hon. Home Minister tell
this Houe that a single Distriact Col-
thiz Houe that a single Distriact Col-
lecot or a single Superintendent of
Police has been suspended or procerd-
on account of the failure on hi: part
to prevent the occurrence of mass
atrocities being  committed on the
Harijan? I don't think that the Home
Minister will ba able to tell he House
.even about a single instance. That is
why 1 repeatedly cay, ‘What jg the
use of sending guidelines, after guide-
lines, when they are not implement-
ed?’ On the other hand, there are in-
stances where district officials have
been transferred after an incident,
but brought back within a few weeks
or after a few months.

19 hrs.

You would remember the unhappy
incident which happened at Narain-
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pur village in UP. The DIG of Go-
rakhpur Range who was in charge of
the entire area, and the Superinten-
dent of Police, were transferred. There
were cases against 15 police parsonnel.
There were enquiries, What happened
later wag that this particular DIG
was sent as DIG of Moradabad Range.
and the SP was transferred to the
Anti-Corruption department of the
State Government-—-while there is a
report in which both the officers have
been declared as unfit to hold any
responsible post.

Take, for example, the Kafalta
massacre of about 19 Harijans in a
marriage procession, There, the DSP
who happened to arrest some of the
accused, was demoled, He was a
Harijan. Then take, for examply, this
Keshiara incident where a Satnami
Harijan family was massacred, That
District Collector still remains; he weas
Collector ot Durg, Nothing happened
to him, Just for form's sake, the
S’ has been transfered to another
place. That is why I say that unless
the district officials feel that their
[ailure in preventing atrocitics would
result in their suspension or dismissal,
things are not going to improve. Gov-
ernment should be firm on ‘this issue.
Any district official who has {fuiled in
preventing the atrocitits, or any offi-
cial who has been found not lischarg-
ing his responsibilities at a critical
situation, ghould be severely dealt
with,

SHR1 SUNDER SINGH: He srould
be hanged.

SHRI P. K. KODIYAN: So manv
hon. Members were talking about the
caste system, and Mr Paswan himself
suggested that the caste system should
te abolished. No doubt it is not a
simp.e proposition, But it is not the
caste alone which is involved. There
exists an explosive situation in
many parts of our rural sareas
today because the Harijans and other
weaker sections who are living below
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the poverty line—a majority of them
are living below the poverty line—
despite caste prejudices and so many
disabilities today are becoming cons-
cious of their rights; they are fighting
for their rights or have startei fight-
ing for their rights. It is not irue that
younger Harijans alone are preoare:!
fo face the onslaught. Older genera-
tion also under the inspiration of the
younger Harijans is now prepared to
face these injustices and tyranny that
prevail in the rural areas of our coun-
try.

Therefore, it is a guesition v’ under-
privileged and exploited class.. com-
ing up and as.erting their rign's. Jt is
this developmont that hus angeved the
vested interests, the landlords and the
new rich in the rural areas. They, of
course, use the existing caste preiu-
dices in order to suppress the struggle
for economic and social righls, What
is the role of the Government: and
the administration? You notified the
minimum wages for agricultural work-
ers, When they demanded implemen-
tation of it, the landlords immediatel!”
started shooting, killing and setting
their huts on fire. Their women are
also being raped. Is it not the res-
ponsibility of the State and the ad-
ministration to come to the lefence
of these under-privileged people? Un-
fortunately, the administration does
not come to their aid; they often par-
ticularly at the lower level and more
particularly the police cellude with the
vested interests and abet the ¢rimes
commitied against the agricultural
workers Therefore, I would suggest
that Government should seriousiy im-
plement, whatever laws they have
made, for the under-privileged sec-
tion. In Aurangabad in Bihar, they
were fighting for implementation of
the notified minimum wages. They
were not asking for anything more,
but they were shot dead. Therefore,
the implementation of minimum wa-
ges, the land reforms and such otker
economic measures should be tigo-
rously pursued, I agree with the va-
rlous suggestions that have been made
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regarding specially identifying areas
where atrocities are perennial

Somebody suggested that « special
set up has to be evolved to deal with
atrocities. I agree with the suggestion.
But that is oaly to be coniined to
certain areas. Throughout the rural
areas this serious explosive situation
is prevailing. Therefore, the Govern-
ment should take serious steps to im-
plement the minimum wages pro-
grammes, the land relo.ms -.casures
and other economic measures tavnugh-
out-the rural areas.

MR. DEPUTY-SPEAKEI:: Hon.
Members, I have already panounced
that the Minister will rcoly at 7 p.m.
But it js not possible no v, Now, from
the ruling Party two \embers gnd
itwo from the Opposition will speak;
each hon. Member shall take not
more than flve minutes. And then the
Minister will reply at least at
7.30 p.m,

(Interruptions)

SHRI N, K. SHEJWALKAR (Gwa-
lior): My submission is, I do not come
in the way of Members speaking lon-
ger and many of them speaking. But
there must be some limit for us to sit
in the House. We are on the first day.

What is
you want the

MR. DEPUTY-SPEAKER:
vour suggestion? Do
Minister to reply now?

SHRI N. K. SHEJWALKAR: W2 can
have it tomorrow.

MR. DEPUTY-SPEAKER: Ii is not
possible. The other business will be af-
fected. I am sorry, I cannot agree, 1
have already told you that only two
Members from the ruling Party and
two from the Opposition will speak,
Then the Minister will reply. How,
Shri Sunder Singh,

st aT Pog  (Poewie): & =
1y Paame oA @ giwE 3 wTE
T W 9% THAET AW E | WA
#gar g P& o gTeowl qr smmm
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THE MNISTER OF DEFENCE AND
HOME AFFAIRS (SHRI R. VEN-
KATARAMAN): At the outset I
would like to express my gratitude to
the House for sitting so late and dis-
cussing an important subject which is
of vital interest to the ountry as a
whole. I must also tank all the parti-
cipants for bringing to bear on the
subject a fair sense of objectivity.
Naturally in any politcal debate there
must be same sharp exchanges here
and there. But apart from that, there
has bheen a fair sense of objectivity
brought to bear on this debale and I
am greatful to the Members for that,

Py

Meg

As we all know, this is a festering
sore in our body politic, This has been
with us not only for the last 35 years.
this has been with us for thousands of
years. So when an hon. Membher
said. Within 35 years you nave not
done any thing and you have not
completely eliminated or eradicated
this social evil’ I wag a little sur-
prised... whether they honestly be-
lieve that within thirty five years we
can eradicate the social evil which,
hag come down to us for generations
and generation over thousands of
years.

Therefore, it should be the ende-
avour of all of wus irrespective of the
parties to which we belong—we may
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occasionally use this to score some
political advantage over each ather, it
is a legitimate thing—to see that we
get rid of this very obnoxious system
that is eroding our social life.

What is it that we can do in this?
Certainly, the first thing that we can
do is to educate our people on the
fundamental principle of equality of
man. Our religious teachers have
taught us the principles. Out social
workers have done a great deal of
work, All the great names have been
mentjoned by the Members, Gandhi-
ji, Ambedkar and Periyar, all these
people, have done their best fo era-
dicate this evil and their line should
be continued by their progeny. The
third thing which I think is very im-
portant is that we should improve the
economic lot of the weaker sections
and it is only by improving their eco-
nomic lot that we can really bring
about a social equality. The man, after
all, has weakness for the respectabili=
ty. It is born out of the position, If
we find that the weaker sections have
a certain economic status, a certain
economic strength and a ctrtain econo-
mic position, they will not be trealed in
the way they are being done. Therefore,
the object to the Government is to
see that we tackle this problem from
all the three aspectg from the point of
view of bringing about a social awe-
kening among the masses, the second
thing to be done is to  bring about a
better economic  status for the wea-
ker sections so that they may, in the
eves of the other classes, gain the res-
pectability. We may have differences
with the pace at which that should
be done, we may have differences on
the level of expenditure that is being
incurred in respect of this,

Apart from that, I do not know
what miracle can  bring about this
social change. Here I want to point
out that Government have done prac-
tically all that is necessary for the up-
liftment of this class of people. They
have also done all that is possible
under the circumstances to enforce
their rights through the law and they
have also done something to see that
the economic exploitation is not carri-
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ed on or the exploitation does mot go
on in the way in which it has been
before.

Sir, the points which have been
raised 1a the course of the debate
would call for a very short reply. In
fact, Shri Paswan who led the debate
asked a number of questions. I
thought that it was my duty to reply
to them, The first question that he
put was about the number of convic-
tions that have been secured in 1980-81
in respect of offences which have been

committed against the scheduled
castes. In this case, I can give the
figures In all two were sentenced

to death and 98 gentenced to life im-
prisonment and some others were
sentenced to various terms of impri-
sonmeént In fact T would say that
never before such large number »f
people have been sentenced for offen-
ce; against the scheduled castes,

Then Shri Paswan watned to know as
to how manv scheduled castes and
scheduled tri»>s peovple are in respon-
sible positions. I could not get the
figurts for whole of India but if he puts
a separate question T will collect the
information and supply. As for as
U.P, is concerned I have got the
figures, The total number of District
Magistrates in U.P. is 57 out of which
13 are from scheduled castes and
scheluled {iribes, There are 57 SPs
and 9 out of them are scheduled caste
and scheduled tribes people, Likewise
there are twelve Commissioners and
seven out of them are people from
scheduled castes and scheduled tribes.

This is the position with regard to the
number of people who are occupying
responsible positions in the U.P. Go-
vernment.

Sir, Mr. Paswan aiso said ‘hat the
situation has worsened during the Jast
two years, I am afraid that his
figures are not correct. In 1975 the
total number of I.P.C. crimes against
schediled castes and scheduled tribes

wag 5968 and in 1977 it was only
10879, In 1978 it became 15070.

DR. SUBRAMANIAM SWAMY:
During Janata period Harijans be-
came fearless and, as such, they went
fo police stations to register their
cases.

SHRI RAM VILAS PASWAN (Haji-
pur): What about killings?

SHRT R. VENKATARAMN: This
is with regard to the number of offen-
ces including murder, grievous hurt,
rape, ete..

Now, Dr Subramaniam Swamy un-
less these 15,000 cases occurred then
only people got registered {hese cases,
It means they are ture or do you mean
to say they are not true cases and only
false cases registered.

DR.SUBRAMANIAM SWAMY: Ear-
lier on there was under reporling.

SHRI R. VENKATARAMAN: So,
you are admitling that there were
15,000 cases. That is enough for me,
Mr. Paswan asked about murder. Even
if vou include murder and grievous
hurt vou will find that the total num-
ber is 15,070. In 1979 the number is
13.975 and in 1980 it is 13,865, There
fore, it is not correct to say that I do
not want to....

SHRI RAM VILAS PASWAN: Have
you got the number of killings of sche-
duled castes?

SHRI R, VENKATARAMAN: If you
put a separate question then I will
give the complete information, What

I would like to give you the total
figure. I am not saying that this Go-
vernment is justified in hraving ten or
eleven thousand cases of grievous hurt
or other offences. On the contrary I
only want to rebut your charge that
during this period it has increased.

SHRIMATI GEETA MUKHERJEE
(Pauskura): Since the world did not
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stop in 10799 may we know the latest
statistics as well.

SHRI R, VENATARAMAN: Yes.
Yes. In 1980 the total number of offen-
ces was 13,866 and in 1981 it was
14,308.

Now, all I said, is in the earlier
period it was higher; I don’t say that
it is justified; but I rebut the charge
that during the last 2 years, it has
increased over the earlier period. That
is all that T am saying, Nobody can
take pride that there are 14,000 cases
of crimes against the scheduled castes
and so on But I refute your statement
and your charge that during this pe-
riod it has increased. That is all my
point. Now you also mentioned that
the punishment was not heavy. I will
give you the figures with regard to the
punishments. In the case of Kaila 3
were sentenced {o life imprisonment
and 8 sentenced to two years of im-
prisonment. In Bishrampur, 27 per-
sons were sentenced to life irprison-
ment. You mentioned about Kafalta.
Here, all the 33 persons were acquitted
by the court. But the State Govern-
ment hag filed an appeal against the
acquiftal: the State Government has
not accepted it.

SHRI RAM VILAS PASWAN: They
could not produce evidence,

SHRI R. VENKATARAMAN: When
we say acquittal is wrong and we file
an appeal it shows how we are infer-
ested jn seeing that proper juslice is
meted out, If we bad kept quiet, it
would have been a blame-wcrthy thing
on the part of the Government. .. . .

SHRI ATAL BIHARI VAJPAYEE
(Neyw Delhi): Appeal is all right, But
why has the prosecution failed? You
please find out.

SHRI R, VENKATARAMAN: It is
an illogical argument because if 1he
court acquits and keep quiet and I
acquiesce in it then you can say, you
are responsible for these. ©On  the
contrary, I do not agree with the court.
{Interuptions)
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the duty of the State to produce evi-
dence.

SHRI ATAL BIHARI VAJPAYEE:
What has the Judge said? Kindly go
through the judgment. (Interruption)

SHRI RAM VILAS PASWAN: There
is lack of evidence. (Interruption)

SHRI R. VANKATARAMAN: If
you say, in every case where the Go-
vernment prosecution fails, then the
Government is to blame, this is a pro-
position which no Jurist will accept,
To say that merely because prosecu-
tion has failed, therefore Government
is to blame, is a totally unacceptable
proposition in any jurisprudence,

SHRI RAM VILAS PASWAN: Re-
garding tht incidents in Belchi, Bish-
rampur and Kaila, the Stale Govern-
ment was indifferent. That is why no
imprisonment was given.

(Interruptions)

SHRI R. VENKATARAMAN: Then
there is another case also. In the case
Jetalpur 3 persons were sentenced to
life imprisonment. Now these are the
facts. Your charge that cases were not
prosecuted, people have not heen bro-
ught to book, that they have not been
punished ete has been totally dis-
proved from the figures which I have
given to you. There is the third point
which you mentioned, Others also
mentioned the same, saying, land has
not been distributed to the various
scheduled caste people qut of the ceil~
ing which had been fixed by the Go~
vernment. Now this is the position
with regard to distribution of land:

‘The Minister for Agriculture in-
formed that 66 per cent of the area
distributed under the revised ceil-
ling laws has gone to the persons
belonging t{o the scheduled castes,

who reoresent 51 per cent of all the
allotees.’

SHRTI RAM VILAS PASWAN: How
much was the surplus land?
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SHRI R. VENKATARAMAN - What-
ever was available, out of that availa-
ble land, 51 per cent of allottees were
scheduled castes. You can say that
you must have got more, But my point
is this. Whatever was available under
the ceiling law, out of that, 51 per
cent has been given to them. (Inter-
ruptions) -

SHRI RAM VILAS PASWAN: Out
of 44 lakhs acres only 22 lakhs acres
have been distributed.

SHRT R. VENKATARAMAN: You
are saying that you must have got more
under the Ceiling Laws. That is a difle-
rent issue.

AN, HON, MEMBER: This is pending

in the courts.

SHRI R. VENKATARAMAN: What
I say is this. Out of the land which
has been secured under the revised
Ceiling Laws—ont of the allottees of
that surplus, 51 per cent are of the
scheduled castes.

Then, Sir, the hon. Member said that
no cases have been filed under the
Protection of Civil Rights Act. I will
give you the figures in this regard.

SHRI ATAL BIHAR] VAJPAYEE:
Not so many,

SHRI R. VENEKATARAMAN: I
think it is 1227. I will give you the
exact figures. But this is my recollec-
tion. (Interruptions) I am accustomed
to economic statistics, 1 am sorry 1
have now to deal with the crimes
.cases. (Interruptions) These are incon-
trovertible facts; vou may not like
it. But these are incontrovertible facts.

Now, jn the year 1980, the number
of cases ending in conviction under
the Protection of Civil Rights Act
(all India) are 1267. That is for 1980.
That is the year for which we have
this figure. In 1979, it was 613. S», you
can compare it yourself. Therefore,
your statement that no action has heen
taken under the Protection of Civil
Rights Act ig not borne out. (Interrup-
tions). You cannot go on finding ver-
bal ditinction. T have said that these
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are the figures, These are the convie-
tions under the Act.

PROF. MADHU DANDAVATE: For
instance, if you take the number of
Harijans killed or murdered and com-
pare the figure with the total popula-
tion of the whole country, statistically
you are correct.

SHRI R, VENKATARAMAN I bave
not said that, The debate consisis of
two parts. One part in which all of
us must be concerned is to see how
best to improve the situation and the
other part is that Mr, Paswan speci-
fically charged this Government wilh
neglect and failure and there I am say-
ing it is not so. In every one of the
case, it ‘has been borne out that his
statement or assertion is incorrect.

PROF, MADHU DANDAVATE: You
may argue that not so many Harijans
have been killed or murdered,

SHRI R. VENATARAMAN: The
point that the persons have not been
convicted under the Act and action
has not been taken, is incorrect. That
is all T am saying. The proposition
that he put forward is not correct.
Now. so far as protection of the Hari-
jan are concerned, we have already
requested four State Governments to
wconsider the setting up of a Village
Security Force and issued the sug-
gestion that the Scheduled Castes peo-
ple should be appointed to one of the
key posts. That is, we have gaid that
the District Coliectors or the Superin-
tendent of Police or one of the other
officers concerned’ with the mainte-
nance of law and order should belong
to Shecduled Caste community. This
is the Suggestion which has Leen
given.

SHRI SURAJ BHAN (Ambala): Are
they being implemented?.

SHRI R. VENKATARAMAN: Yes,
we are following it up. We are asking
them what they have done in this re-
gard. Everytime we are getting infor-
mation. This is what we can do. Some
people said: “You establish a Cell here
and then monitor what the State
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does”, I wonder whether your friend
sitting by your side, from West Bengal
will agree to the Government of India
«doing it,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): We do not
accept that because we do not have
faith in the Central Government.

SHRI R. VENKATARAMAN: On
one hand you talk of State autonomy
and non-interference by the Centre in
the State Affairg and on the other you
say that you have no faith in the Cen-
iire. You must have certain consis-
tency.

SHRI SATYASADHAN CHAKRA-
BORTY: We are very much consistent
- in our statement,

SHRI R, VENKATARAMAN: Again
T do not know whether the Deputy-
Speaker, when they wera in Guvern-
ment, would have allowed this kind
of things to be done. Mr. Dandapani
‘was saying very eloquently, Now, what
we have done is that we have asked
them, we have given them guidolines
and we haive told them that these
must be done.

. In the last meeting of the Chief

Secretaries it was put to them gnd we
. tried to get that jmplemented. There is
» only persuasion by which that can be
done,

MR. DEPUTY-SPEAKER: Genera-
1lly some things are there which
shuold not bhe pnliticalised. These
issues we should not politicalise. I say
this particularly to the Prnfassor.

DR. SUBRAMANIAM SWAMY:
How do we divorce politics?

MR, DEPUTY-SPEAKER: This is
all right. But there is no harm in this,
¢ Thig is in the interest of the Harijans
that you are speaking, There is no
harm. Even there you should not
differ,

SHRI R, VENKATARAMAN: Now,
in the guidelines that we have issued
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to the State Governments, we have
specifically stated that the areas which
are prone to communal tension, parti-
cularly tensions against the Scheduled
Castes, they should have special con-
sideration; and ten additional Sche-
duled Castes police stations in sensi-
tive districts have been opened in Bihar
and they have started functioning.
This is the result of the action taken.

The Chief Minister of Ultar Fradesh
has stated that the crimes against the
Scheduled Casles ane not centraiised
in a particular place. The administra-
tion js already alert in respect of the
crimes against the Scheduled Castes.

SHRI SURAJ BHAN: What do you
mean by the Scheduled Castes?

SHRI R, VENKATARAMAN: All
the people who come in the Scheduled
communities are Scheduled Castes.

SHRI RAM VILAS PASWAN: 1t
would bg better if you fix the respon-
sibilily on District Magistrate and
Superintendent of Police. If you don't
fix the responsibility on them, then it
will be fruitless.

SHRI R. VENKATARAMAN : We
can fix the responsibility on the State
Governments and we monitor this
through the State Governments. We
ask the State Governments to fix the
responsibility on the District Collector
and D.SP. and so on. Thercfore, we
will try certainly to see that the moni-
toring is done a little more efiectively.
That means we can only call ‘cr jnfor-
mation from time to iime. We cannot
do anything more than that. And all
the State Governments are equally in-
ttrested and we should try to ses that
all cooperate with the State Govern-
ment in seeing {hat effective measures
are taken against these.

Then we come to the developmental
measures, The estimated outlay in the
States Special Component Plan for
Scheduled Casteg under the Sixth Plan
is estimated to be Rs. 4,000/~ crores.
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Police stations specialy dealing with
these complaints of the Scheduled
Castes have been established in Bihar.
This {s the information that I have
got.

*t wog AREy wiewm (Iw): W
R W AW 0. @, & O 0%
®W F@ g (o ITH GHT  SE
"/ T

SHRI R. VENKATARAMAN: I
don't vouchsafe that everywhere we
have estalished this kind of authority
or anything like that, or they have
been functioning satisfactorily. Al
that we can do at the Central Gov-
ernment is to see that they are acti-
vised and made to function. That
is all we can do.

SHRI SURAJ BHAN: Such stations
specially dealing with the complaints
of the Scheduled Castes are at Patna.
So, a villager will have to go to Patna
to get the cases registered instead of
his getting it registered at the nearest
Police station,

SHRI R. VENKATARAMAN: If you
have any suggestion for a particular
State, I will certainly see to it.

SHR1 SURAJ BHAN: 1 have already
given to you.

SHRI RAM VILAS PASWAN: Have
you got data on how many persons
have been killed in the name of Naxa-
lites and among them how many are
Scheduled Castes? 90 per cent belong
to the Scheduled Castes who have
been killed in the name of the Naxali-
tes. And that figure is not with you.

SHRI R. VENKATARAMAN: I can-
not vouch for whether what you say
is right or not. If you want that in-
formation you must ask for it specifi-
cally. And if you make an assertion
as a Member of the House I will res-
pect you; 1 will not say anything
against you. That ig all right.

SHRI RAM VILAS PASWAN: Then
vou will say it is a State subject.
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SHRI R. VENKATARAMAN: &
come to a3 more important thing.
There are certain things on which we
have to give greater attenton, Num-
ber one is the enforcement of the
Minimum Wages Act. It is in this
where a large number of troubles arise
Many of the so-called atrocities have
their origin here, i.e. particularly
where the Scheduled Castes people
ask for their rights, and certainly in-
sist on their rights. Hitherto, it has
been somehow managed by the other
classes, Now they have become aware
of their rights. Therefor when they
begin to assert their rights about
minimum wages, there is clash and
this clash takes a communal colour,
because the land-owners and others
belong to a particular class or commu-
nity. In fact, the position in Tirunel-
veli to which Dr, Subramaniam
Swamy referred, is more or less like
that. The land-owning class js diffe-
rent from the workers; and there has
been a problem,

The first thing that the Government
wants to do is to see that the Mini-
mum Wages Act is enforced, and every
protection is given fo the Scheduled
Castes and Scheduled Tribes when
they insist on their rights with regard
to minimum wages. The second thing
which we want to do is in respect of
tenancy rights. In respect of tenancy
rights also, a number of questions
have arisen: and there, we want to give
protection to the persons who are en-
titled, under the law, to protection.
Here, specific instructions will have to
be given to the District Collectors to
see that those rights are ensurec to
the weaker sections, particularly to
the Scheduled Castes and Scheduled
Tribes.

The third one arises where the Sche-
duled Castes are allofted lands which
are surplus lands; And when they

go to take possession of these |
lands, either the erstwhile own-
ers, or others who are jealous,
being to  obstruet. That also

causes tension, and leads to a certain
amount of tension, particularly rioting
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and ail that. That has to be seriously
monitored; and here also, Government
wants to give ‘evéry protection and
see that Government stands by ihe
People who are entitled to the rights,
rather than the people who are obst-
ructing them. These are the guidelines
which the Government has given to
State Governments to take in respect
of each one of these items.

This is a social evil, as have already
mentioned. Nobody wants to make
political capital out of it. We ghall
all endeavour to see that this social
evil is eradicated as soon as possible;
and I, welcome the cooperation of all
parties. And wherever they find that
there has been any violation of the
rights of the weaker sections, particu-
larly Scheduled Castes and Scheduled
Tribes, they may bring it to our
notice. Even now, when we see¢ it in
the newspapers or otherwise ii has
been brought to our notice—we our-
selves send wireless messages or let-
lers to the various State Governments
asking for information, We look into
the newspaper reports; and we ourl-
selves ask for this information. And if
Members have any further informa-
tion, certainly we will try to pursue it
further, and take their fullest coope-
ration in this matter.

DR. SUBRAMANIAM SWAMY: Mr,
Suraj Bhan read out something sbout
a Home Ministry report about foreign
money being responsible.

SHRI R. VENKATARAMAN: I will
look into it,

SHRI A. K. ROY (Dhanbad):
What percentage of your letters are
replied to by the State Governments.

SHRI R. VENKATARAMAN: I
nave not calculated, but I should say
that we are getting replies, but some
of them are delayed.

SHRI A K. ROY: In reply to all
the questions, the Minister said that
the State Governments had been
asked, and replies were awaited,

SHRI R, VENKATARAMAN:
There are a number of letters I have
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written to Mr, Paswan in which I
have said that I have sent the points.
to the Bihar Government and that I .
am awaiting a reply.

SHR] SATYASADHAN CHAKRA-
BORTY: You have rightly pointed
out that your problem also concerns
land reforms, In this connection,
since you are the Home Minister, I
would invite your attention to what
the West Bengal Legislative Assemb-
ly had sent to the Centre quite a
long time ago, drastic land-reforms;
and it is awaiting central approval,
President’'s assent, It depends upon
the Ministry of Home Affairs,
President means that he has to act
on the advice of the Council of Minis-~
ters, Why is it that this delay has
taken place if you mean business, if
you are really true to what you say?
Why have you delayed giving assent
to that Bill which the West Bengal
Legislaturg has already passed re-
questing you to please obtain the
assent of the President as soon as
possible so that we can distribute
more surplus land to the scheduled
castes and tribes and landless people?

SHRI R. VENKATARAMAN: I
have just taken this charge, There-
fore, you wait till I get into my
shoes properly. I will look into it.

SHRI RAM VILAS PASWAN: Two
suggestions are there, One is regard-
ing constituting a separate Ministry
for the welfare of SC &ST; another
is for providing free armg to them.

SHRI R, VENKATARAMAN: So
far ag the separate Ministry is con-
cerned, it is in the discretion of the
Prime Minister and unless she finds
that it is absolutely necessary to have-
a separate Ministry-for this, well, no-
body can give an answer about it. The
second thing is about the arms, Some-
body said that I have said that no arm
should be given. I bave not said any-
thing like that. All I have said in
our Consultative Committee meeting

is that there was liberal issue of arms
’
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to certain States particular!y to va-
rious people in some States—I men-
tioned one or two—in those States,
there have been various offences; it
is in those States that there have been
so many riots and all that; there the
number is larger. Then I said, under
the Arms Act, the issue of licences is
regulated by the District Magistrate
being satisfied that there is a need for
a person possessing fire arms; and he
has to exercise his discretion and
give them. In cases where he finds
that it is necessary to give them, he
will give them; and a liberal issue of
these licences for arms has really re-
sulted in g larger number of crimes
being committed in that area. That is
the position. But if the circumstances
warrant, certainly there is no distinc-
tion in law between SC & ST and any
other person:; where the rircumstances
warrant, they are entitled to get them.

SHRI A, K. ROY: There are two
points. One is issue of arms to the
Harijangs Another is liberal confisca-
iion of arms from the landlords.
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SHRI R. VENKATARAMAN: Yes,
we have also done liberal cconfiscation
of arms, In the Budh Gaya matter, we
have seized a number of irms.

SHRI SURAJ BHAN: Wha: about
the fine in the wvillages where these
atrocities are commifted?

SHRI R. VENKATARAMAN: We
have also suggested punitive action.
We cannot levy it, It is the State Go-
vernment to do it.

SHRI RAM VILAS PASWAN: You
cannot order them, but you can give
direction to the State Governments.

SHRI R. VENKATARAMAN:
Thank you very much,

MR. DEPUTY-SPEAKER: The
House stand adjourned to re-assem-
ble tomorrow at 11 A.M.

20.24 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, July
9, 1982/Asadha 18, 1904 (Saka).



